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01=1=1cr.,.01= TIII5 ,_(;t1nz1= JUDICIALMAQISTBATE , PATIALA HOUSE COURTS:
NEW 13121.11! DISTRICT: NE‘/tLDELI—II

ORDER

Pursuant to letter oi the ilon’hle lligh Court of Delhi bearing No. 5951-5952/1)I'IOGaz.lIBlG-7/2025 dated
31.10.2025 regarding Revision of pecuniary jurisdiction of I-lvening Courts in compliance of directions passed by
the llon'l)ie Supreme Court of India in Criminal Appeal No. 1755 of 2010 titled “Sanjabij ‘Dari Vs. Kishnre S.
iiorvar & Anr” and on the recontmtmdations of the Hon’ble Committee Evening Court5lShift System in
Subordinate Courts, all the Courts of /\(IJMslJMI-‘(L/Sr. Civil JudgelCivil Judges, New Delhi District are hereby
rlirerted to identify and prepare a list oi pending cases instituted by financial institutions and telecommunication
rnmpanies under Section 13H of the Negotiable Irtstniments Act, 1881, wherein the total amount of cheque[s) in
question is upto Rs. :'i0,0(ltl/- and send the same on day to day basis [one day prior to the next date of hearing of the
cases) to off ire of the undersigned with immediate effect for its equal distribution/assignment to the Evening Courts.

/ihltnadst/tsstt. Ahlmads (Record-keepers) of the transferor Court shall ensure that all the Judicial files so
mt-ant for transfer are kept ready 1.e. fully paginated and indexed and the same are handed over to the Ahimads to the
l"an5feree hvetting Court before the next date of hearing.

the l'ranst'erred matters shall he taken-up hy the ‘transferee Court on the date already fixed as also for the
purpose already fixed. Ahlmads/Asstt. Ahlmads of the transferor Conn is directed to provided the lists of transferred
cases to the incharge, Computer liranch, New Delhi District on day to clay hasis so that the lists of the transferred cases
he uploaded on the website of New Delhi District on time.

this issues with prior approval of and under directions of the i.d. Principal District 8: essions Judge, New
l)eihi District.

(Shr' all a M
Chiefiudicial Ma strate - . =

Patiala Iiouse Co ts, New Delhi t. 1 "l ‘~‘{,’ 5 ~l‘~\
No. maglll3iI2l]25lCJMI]€C/PIIClNew Delhi Dated: 04.11.2025‘ _' ‘V .-~--~--~ ll l ”r;»\\\_
Copy forwarded for information and ne essary action :- '
t. ‘the l.d. Registrar General, iton'hle lligh Court of Delhi, New Delhi. ,-. H

(‘through I.d. Principal District 8: Sessions Judge, Patiala House Court, New Delhi). ¢ U £1
2. R5. to the l.r.l. Principal District & Sessions Judge, Patiala lfouse Court, New Delhi. rj. Q,’
It. I15. to the other t.d. Principal District & Sessions Judges, Center (IIQ),West/ 'l'itC, North, qrtll; Q

West/ltohini, Shahdra, l~'.ast, .\torth-hast I KKD, South~West/ Dwarka, South, South-i?ast/ 4g; " -;_-
Satkel, Delhi .'New Delhi. 1: ,9-ham 3 re/cg‘

4. All the l.d. tjhief Judicial Magistrates, Center, West! l'}t(I, North, North-west.’ - W‘
lllihifli, Shahdra, l-last, North-I-iast I KKD, South-Wesu Dwarka, South, South—I-'.ast.t'
Saket, Delhi /New I)elhi. __

I». All the l.d. /\(IJMs, Patiala ilouse (loans, New Delhi District. ‘ ~_ "
(1. the (Ioncemed J.\/ll-'(Zs', Patiala llouse Courts, New Delhi.
'1‘. the (Ihief Prosecutor, New l)elhi- District
ti. 'l'he D.(I.l’. New Delhi District wgh the request that necessary provision of transport and

security for the Judicial Magistrate I-‘trst Class (as per Rosters), cieputed for duty be made.
M The lncharge, District (louns Web-Site Committee, 'l'ts llazari Coons, Delhi.

10. the lncharge, Computer Room, Patiala llouse Courts, New Delhi.
‘ll. 'l'he Controlling Officer, Pool-Car, New Delhi.
U. The (Iare taker, New Delhi District with the direction to affix the copies of the same at all

the notice hoards at Patiala liouse (Iourts Complex.
I3. ‘the lncharge, Lock-up, New Delhi.
14. The incharge Cash Branch, New l)elhi- District, ilatlala House Courts. /
1.1. The Secretary, ;\X.l).li.A. '1/I
ta. Office file. \\\\
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